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/ IN THE CEN'IRAL ADMINIS'IRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR 

Date of craer~/ .Jl.2000 

OA Nc.526/2000 

Rajan Dheer s/c Shd R .S.Dheer, 2t rreeent working on the pest of 

Chief Reservation Supervieor in the office' of Senior Divjsional 

Commercjal Manager, Western Rajlway, Jaipur Djvision, Jairur r/o S-

3-B, Krishna Kunj, Kabir Marg, Banj Park, Jaipur • 

• • Applicant 

Versus 

l. Union of India through the General Manager, Western RaHway, 

Churchgate, Mumbai. 

2. The Divisjonal Rail~BY Manager, Western Rajlway, Jaipur 

Division, Jaipur 

3. Th€ Sr. Divisjonal Commercial Manager, Western Rajl~By, 

Jaipur Divi~ion, Jaipur. 

4. Shri Dana Ram, Chjef Reservation Inspector, O/o Chief 

Reservation Supervisor, Western Railway, Jaipur Divisjon, 

•• Respondents 

Mr.P.V.Calla, counsel for the appljcant 

~ 

1'f· CORAM: 

Hon'ble Mr. Justice B.S.Raikote, Vice Chairman 

Hon'ble Mr. N.P.Nawani, Administrative Merr.ber 

Order 

Per Hon'ble Mr. Justice B.S.Rajkote, Vjce Chairman 

Thie application has been filea by the applicant for ghash1ng 

the impugned notificction datea 9.11.2000 (Ann.Al). His further 

prayer j s to airect the- respondents to conduct the sElect ion for 

the post of Chief Reservation Supervisor afresh after allowjng the 

applkant alongwith other eligible candjdatee. He also praye that 

there should be mrections to the reepondents not to accord 

appointment to respondent No.4 on the basis of notification aatea 
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18.7.2000 viae Ann.AS. 

2. The case of the applicant is that viae oraer aatea 28.4.1993, 

he was promotea provisjonally from the post of Reservation 

Surervi sor (in the ray E-cale Rs. 5500-9000) to the post of Chief 

Reservatfon Supervisor (in the pay scale of Rs. 6500-10500) ana now 

on the basis of Ann .Al, the impugnea show-cause not j ce, he is 

sought to be;- revert ea to the post of Reservation Supervisor. He 

submittea that he is now sought to be revertea only because the 

post on which the applicant was apPJintea provjsionally is taken as 

one reservea for Scheaulea Caste category as per the roster point 

r- but if 15% reservatfon is taken, this point No.4 cannot be one 

earmarkea for the Scheaulea Caste category. Therefore, the roster 

appears to be itself not correct. The applicant also submittea that 

though the post on \l.tdch he was promotea on provisional basis is a 

selectjon post but he has been promotea being the seniormost in the 

feeaing caare. Therefore, the Department cannot revert the 

applicant to the lowe;-r post of Reservation Supervjsor. The learnea 

counsel for the applicant contenaea that inspite of revertjng him 

an opportunity should have been given to the applkant ana other 

EiIPilarly Eituatea persons to raEs the selection test anc continue 

in the promotjonal post. 

3. The learnea counsel appearing for the appljcant, reiterating 

the same, ccntenaea that there shouJa be appropriate airections to 

the respondents as prayea for. The learnea counsel for the 

applicant. aleo submittea that the post on which the applicant was 

promoted vide oraer aatea 28.4.1993 (Ann.A4) on provisional baEde, 

is a Eelection post ana that promotion viae Ann.A4 was not on the 

basis of any selection. He further submittea that since he was the 

senicrmcst person jn the feeaing caare, he has been rightly 

promotea and nothing prevents the Department from holaing the test 



'¥· 

~-
! 

: 3 : 

or selectjcn to the proroctional post ana jnsteaa of doing that they 

are jllegally reverting the applicant. He also subwitted that the 

nctification aated 18. 7 .2000 earmarking the rost for Scheduled 

Caste community was illegal. It is only on the basis of this 

notification vioe Ann.AS the applicant is sought to be reverted for 

giving prcmotion to respondent No.4 who belongs to the Scheduled 

Caste coromunity. From this pleading, it is clear that the 

Department has already notified the post which the api:'1icant ie 

holding as one belcnging to the Scheduled Caste category_ as per the 

roster E'ystem. It is too late .to challenge the roeter systeIP which 

is in cperation since a long time. Mcrecver, in the prayer column 

of this application, there is no prayer to declare such a roster as 

illegal. As long as the roster stands and point Nc.4 in the roster, 

it is earmarked for the Scheduled Caste category candiaatE's, the 

applicant being a General categcry candidate cannot have any right 

on that particular post. After all, his promot icn vide Ann .A4 was 

only provisional, and aamittedJy it ie a selection poet and, if 

that is so, the applicant could not have straightaway promoted to 

the :roet in qUestion viae Ann.A4 dated 28.4.1993 without holding 

necesf'ary eelect :ion process calling for appJ icat ions from ethers. 

whc are eligible. As the promotion viae order Ann.A4 itself 

indicate that a· provisicnaJ promotion was gjven to the applicant 

only as a stop-gap arrangement or on ad-hoc basjs, and en the basjs 

of Ann.A4 the applicant cannot get any right as lcng ae it js a 

se1ection post 
0
and he is not selected to that post, more so v.hen 

the post is earroarked for Scheduled Caste candidate ae- per the 

roster in operation. The appljcant being 2 canajdate belonging to 

Genera] category, he cannot have any dght to the said post. 

4. The learnea counsel for the a.pplkant further .sought that th€' 

applicant E"houJa alEo have been given an opportunity tc contest in 

the eaid selecUon notified but thjs argument aleo cannot be 
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accepted for the eimple reason that when the pc·$t is ~armarked for 

Scheduled Caste category, the applicant could not have been 

notHied since he belongs to the General Category. There·fcre, he 

has no rjght to compete for that rest for the purpose of selectjon. 

If the applicant r€all y had any substance in the 1 egal st and, he 

could have represented in pursuance of the show-cause notjce issued 

to him on 9.11.2000 and instead of doing that he has rushed to this 

Tribunal at his own dek. 

5. For the above reasons, we do not find any merit in this 

application. Accordingly, the application is dismiEsed at the 

acmission stage. 

rLJ_ 
(N.P.NAWANI) 

d\\~ 
(B.S.RA.LKOTE) 

Adm. Member Vke Chairwan 


